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taken on order 

ZA It is submitted by the ]ard 

counsel for the petitioner that this 

Application arises out of certain 	 - 	- 

departmental proceedings initiated 

against the petitioner which, according 

to the learned counsel for the petitioner 	- 
haV f-since been dropd. In view of this 
learned counsel for the )etitiorr does 

 
not want to pursue this Application any- 
ftrtIer. The Original Application is 

disposed of as withdrawn. 

learned Senior counsel Shri A5hok 	 . 
ise,2 itB.O9 Mjshra is present and heard. 	 e 
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